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[Bihar Act 05, 2024]
The Bihar State Commission for Women (Amendment) Act, 2024
AN
Act
to amend the Bihar State Commission for Women Act , 1999 (Bihar Act, 6, 1999)

Preamble:-

Whereas, in the State of Bihar, Bihar State Women Commission has been constituted
in pursuance of Bihar State Women Commission Act, 1999. Whereas, after enactment of the
Act, 1999, new dimension to protection of women, their advancement, participation etc. has
emerged due to various government policies and several judicial pronouncements.

Whereas, Protection of Children from Sexual Offences Act,2012 has been enacted
with a view to extend protection to children including female child,

Whereas, participation of women in different government institutions has increased
manifold,

Whereas, in government organisations, posts are earmarked for females,

Whereas, in local self-government bodies, their participation has increased to more
than 50%,

Whereas, the women still face the vagary of various kind of discriminations and are
vulnerable,

Whereas, the State Government has conducted Bihar Caste Based Survey, 2022-
2023 to assesses the economic and social condition of the citizens residing in the State. In
the light of which, there is a need for fresh reforms to improve the condition of women,

Whereas, it has become imperative to re-organise and re-structure the Women
Commission to provide for effective management of various legal provisions enacted for the
protection and welfare of women,

Now, therefore, the Legislature of the State of Bihar hereby enact, in 75th year of
Republic of India as follows:

1. Short Title, Extent and Commencement:-

(1) This Act may be called Bihar State Women Commission (Amendment)
Act, 2024.

(2) It shall extend to the whole of the State of Bihar.

(3) This Act shall come into force immediately on publication in official
gazette.
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2. Amendment in section 3 of Bihar Act 6,1999.- In chapter Il of the said act sub
section (3) shall be added after sub section (2) of section 3 in following manner:-
“3 (1)  With effect from the date of enforcement of the present amending
Act, the existing Bihar State Women Commission shall stand
dissolved.

(1))  On dissolution of Bihar State Women Commission, the State
Government shall appoint an administrator to manage the affairs of
the Commission. The Administrator of the Commission shall not be
below the rank of Secretary to the Government.

(i11)) The State Government shall have the authority to issue directions/
advisory to the Administrator and such directions/advisory shall be
binding on the Administrator.”

3. Amendment in section 4 of Bihar Act 6,1999.- In chapter II A new sub section
3 shall be added after sub section 2 of section 4 as follows:-

4(3) Notwithstanding prescribed tenure of the Commission, the state
Government shall have power to dissolve the Commission at anytime if it
issatisfied that dissolution is in the larger public interest to make the
functioning of the Commission in consistent with the aim and object of the
Act.

4. Addition of section 14(A) after section 14 of Bihar Act 6,1999.-

In chapter IV A new Section 14A shall be added after Section 14 as follows:-

“l4A (1) After the dissolution of the Commission, during the interregnum State
Government shall constitute a committee of experts to suggest
measures to be adopted for re- structuring and re-organizing the
functioning of Bihar State Women Commission. The Committee shall
consist of five members at least one of which, would have extensive
knowledge of management of various legal provisions dealing with
women.

(i) The Committee of experts shall submit a report to the State
Government within one month. The State Government may accept the
recommendations of the Committee of the experts subject to such
modification as may deemed necessary in the interest of women.

(ii1)) On acceptance of the recommendation made by the Committee of
experts, the State Government shall endeavour to implement the same
by making such orders/notification/resolution as may be deemed fit
and proper.

(iv) On completion of one month as provided in section 14 A(ii) above,
the State Government shall constitute Bihar State Women
Commission within maximum period of two months under Section 3
of the Act.”

Jyotiswaroop Srivastava,
I/C Secretary to the Government of Bihar.
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